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[Mr. Deputy-Speaker]

est of farmers from loss due to
unavoidable causes”.

The motion was adopted.

off THAT WWIT HEW : IUTERW
wEreg, & faitas w grenf@ s g )

15.47 hrs.

CONSTITUTION (AMENDMENT)
BILL®*

(AMENDMENT OF ARTICLES 124 AND 155)

PROF MADHU DANDAVATE: 1
beg to move for leave to introduce a

Bill further to amend the Cgnstitu-
tion of India.

MR. DEPUTY-SPEAKER The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India".

The motion was adopted,

PROF. MADHU DANDAVATE 1
introduce the Bill

15.474 hrs

PLANNING AND DEVELOPMENT
THROUGH PANCHAYAT RAJ
BILL—Contd.

BY SHRI HANABAHADUR SINGH

MR. DEPUTY-SPEAKER: We
take up further consideration of the
following motion moved by Shn
Rapababedur Singh on the 28th
November, 1974: —

“That the Bill to provide for
planning and development through
various democratic and official
agencies of Panchayat Raj, be
taken into considerution™,
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On the last occaslon, Shri Shenoy
was on his legs. He may resume
his speech.

SHRI P. R. SHENOY (Udipi): 1

was narrating the incident of the
authorities of a State trying to fix
the location of a proposed public well
in a village where there was no
agreement regarding its fixation
amongst the villagers, The authori-
ties had never visited the village and
they had no knowledge of the village
at all. Sitting in the headquarters
of the Sfate, they decided” that the
well should be at the centre of tne
village, So they broughf m map of
the village and took some pains to
find out the centre of the village and
placed a mark there and directed
that the well should be dug exactly
at that place Ap officia] was deputed
to the village. When he went there.
he found that this point was on the
top of a rocky hill Therefore, the
villagers could not get the well which
they wanted very badly. This is the
result of planning ffom State head-
quarters or from Delhi and not et
the district/village level,

““The Ministry of Planning has pro-
msed that the people would be in-
volved m the Fifth Plan. I do not
know how the people have been n-
volved in its formulation So far
no people have been involvéd in the
nlan at all Even MPs have not
been involved in the formulation eor
the nlan except to the extent of
attending some committee meetifigs.

Tn some States, Distriet Planning
Committees and District Develop-
ment Councils have been formed but
these are neither democratic, mor do
they have any power to implement
or monitor the plan. In Karnataka,
there are not even District Boards
These were ubolished long back. The
promised zila parishads hive not yet
come into existerice. Unless we have
democratic bodles at district pancha-
yat levels, wp canndt really have 2
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geometric progression whereag the
growth of common men or the villa-
kers is very slack or in smal] arith-
methic progression. Villagers are
migreting to urban areas to find jobs.
Every year we find surplus popula-
tion practically in every willage in
the country. Educated people from
the district go abroad or to bigger
towns seeking luxury and security in
the form of white collar job, They
have lost the spirit of adventure and
they have lost faith in self-employ-
ment. To make up for the lost spint
of adventure some of them have
begun to consume spirit and do noth-
ing.

The main reason for this is that
the Qouvernment 13 mot throwing
enough challenges at the district level
1o the young men who are educated.
If the State Government throws
some challenges to these youn men 1
am sure they will remain ip their
d'strict and try to improve the stand-
ard of living of the people of that
particular district. Planning at the
village level is very faulty, if at al]
it has reached that lavel....(Inter-
ruptions) It has reached some vil-
lages. Forinstance in my district of
South Cunara in Karnataka State
there is an elementary school 1n
practically every village, There is
oe branch of gsome bank for every
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without exception a liquor shop of
a toddy shop. These shops are
meant to exploit the villagers to the
maximum extent possible, Though
there are elementary schools they do
not have enough teachers. The banks
collect deposit and the advanceg made
by them are much below the deposits
1eceived by them. The employeeg in
these rural branches have no know-
ledge of the rural life at all as they
come generally from the cities and
towns. In our district there are
about a lakh of small land holders
owning between 1 and 5 acres, Some
of them are already owners and
otherg are in the process of becoming
owners under the Land Reforms Act.
No provision has been made by the
State to supply seeds, fertilisers, pes-
ticides or credit to these small land
holders and no effort has also been
made by the State to supplement the
income of these people by way ot
dairy farming, poultry farming etc.
No encouragement has been given to
Khadi or handloom cloth or sericul-
ture industry or any other village
industry. At the central level we are
spending hundreds of crores of rupees
for this purpose, but this money (oes
not reach the villages,

The result is the villagers spend
their spare time in cock fights, side
bets and lotteries provided by the
State, House gites have been distri-
buted to thousands of landless labour-
ers but there is no money to build
houses. Government says, it hag nv
money to build houses on these house
sites The State Bank and the nation-
alised banks have a lot of money but
they say, they have no schemes to
bujld houses in rural areas. LIC has
crores of rupees but their schemes to
build houseg are restricted to cities
and towns. This is the situation. We
can improve it only by having plans
at district level and panchayat level
I am sure Government =also agrees
with this, but we need not have =
etatute to do this, This can be dene
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by an administrative order. RBefore
that, a  highpowered commiitee
should be formed to go into the
whole question deeply. So, I request
the Government to form a high-
powered committee to go into the
question of having plans at distnct
panchayst levels involving the peo-
Ple in our plans. I request Shn
Ranabahadur Singh to withdraw the

MR. DEPUTY-SPEAKER: We
have almost exhausted the 2 hours
allotted for this Bill and yet there
are six Members who have already
given their names. Then the Minis-
ter hag to intervene and the Mover
has to reply. I do not know what 1s
the pleasure of the House.

SHRI THA KIRUTTINAN (Siva-
ganja): It is an important BilL
Some more time ghould be given.

SHRI JAGANNATH MISHRA
(Madhubam): It should be extendet
at least by half an hour.

MR DEPUTY-SPEAKER: Let us
be realiitic Half an hour will not
do. The other Bills may have to be
pushed gut, Shri Gomango

SHRI GIRIDHAR GOMANGO (Ko-
raput): Sir, this is not a new Bill.
The hon, Member suggests some coun-
ci] at the district level. But there
are district boards already function-

rior, you will see the tryth of my
1esearch. You will find the pecple
cheerlass and fear-stricken. You
will find houses in ruins, You wid
lwk in vain for any menitary o
hygienic conditions. You will #n%
the cattle in a miserable way dna
yet you will see jdleness stalking
there.'

16.00 hrs,

I would like to know from the hoa.
Minister how far we havé dthieved
the aims and ambitions of Ma¥atma
Gandhi, what he wanted to be achuev-
ed .n thiz country.

My humble submission before the
Minister s that as the panchayat
sarmities are the unit for the deve
lopment of any greas, so, you should
1¢ orm that, Now you will see the
panchayat houses in a ruined condi-
tion and the willage industries are
already gone. The developmental
admimstratron in the block level has
ty bLe improved.

We are coming from the villages,
though we are lLving in the towns.
Wren we compare the towns and
villages we find that the difference
is that between hell and heaven.

Not only the distance is much bu:
we do things only in paper; every-
thing is transacted in paper, That
de’uys the implementation. When
we plan a scheme in paper, at least
a percentage of it should be Im-
plemented.

The main reason for under-deve-
lopment or non-development of the
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Now thess are 8 mumber of 'n-um
Development blocks, The aim of
the TD blocks is intensive develop-
ment of the area. Now we are
_proposing integrated development
schemes. Whatever may be the
scheme. the administrative structure
of the blogk and district jevel should
be improved. There should be a
Collector exclusively in charge of
development, My proposal to the
Government is that since panchayati
raj is one development unit, there
should be one IAS officer whio should
be empowered to deal with all deve-
lopmental matters withun hus jurisdic-
tion and capacity. Those proposals
should not be sent to the Btate or
Centra] level for approval That
should be decided on the spot.

16.03 hrs.

[Sarr DrnesE CHANDRA GoswAMI
in the Chair],

On the other hand, if proposals
relating to the development of the
blocks are to be decided at the dis-
trict or State level, and that also by
mecans of files, since the files move
very slowly, it will take years, per-
haps one Five Year Plan everi- t0
start a gcheme. Government have
proposed singleline administration
for the tribal blocks and that should
be implemented, because, in a single-
line administration there will not be
any confusion,

Though our Constitution says that
increasing the level of develGpment
and administration in the tribal and
backward areas is the responsibility
of both the Central und State Gov-
ernments, I am not saying that
neither the State mor the Central
Government hes done anything. In
the past we took measures for the
davelopment of those aress in a half-
hearted manner. It requires sympa-
thetic consideration,

Mahatma Gandhl-sald it and every-
body sxys it now. But the thing W,
i# we wast to schieve socialMsm, vil-
lagism should be lwtroduced. The

Planning & Dev.
through Panchayat luj*

and desth-place of a person. I
not sayiag that the towns should not
be improved or developed. But the
village as the bagic unit should ne
developed and improved, The Gov-
ernment sheuld give priority, while
they formulate sthemes, and give
more emphasis on the village pan-
chayat and the village development.

I am not going to speak more on
this. The Bill which has Bedfimoved
by the hon. Member, Bhri Rana
Bahadur Bingh, for plenning and
development through Panchayat Raj
has been brought before the House at
a proper time because, when the
discussions for the Annual Plan for
1975-78 start, I hope, the hon. Minis-
ter will give more emphasis on
planning and development through
Panchayat Raj.

Lastly, I would like to request the
hon, Minister regarding one thing.
The Minister of Agriculture was kind
enough to start tmbal projects in
India, There are six tribal projects
The allocation is the sgame. But the
development unit that they propose
and fix differs from State to State.
For example, in Madhya Pradesh, the
Khunta tribal project covers four
blocks whereag in my district =f
Koraput, the tribal project covers
ten blocks. Then, therg is the Gan-
jam project which covers nine
blocks. The allocation is the same.
1 would like to know from the hon.
Minister on what basis they have
given the money, whether it is erea-
wise or population-wise. If you go
on the basizs of population, the popu-
lation is less in the four-block project
and the population is more in the
ten-block project. If the hon, Minis-
ter kindly consider this question,
our project will get more allocation.

I would request the hon, Minis-
ter that agriculture should be deve-
loped in these tribal blocks and the
Mastey Plap /for Lrigation for the
thwatmwm\wum

ed by the State Government shouldd
be given priority, If the Minister o

B
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Agriculture will say that irrigation
is a State subject and that we have
nothing to do from the Centre, then
the Centre can do this much that
they might earmark some money for
irrigation for each and every block.
1 hope, the hon. Minister will do
something in this regard,

SHRI THA KIRUTTINAN (Siva-
ganja): Mr. Chairman, Sir, first of
-all, T should congratulate my hon.
friend, Shri Rana Bahadur Singh, for
bringing before the Houge this good
Bill for discussion,

The Government itself should have
brought such a Bill, passed such an
Act, so that the villages and the
people in the rural areas would have
benefited much. But the Govern-
ment has failed and my hon. friend,
Shri Rana Bahadur Singh, has
brought this Bill before the House.
All sections of the House has support-
ed the spirit of this Bill. Though
some Memberg there may not have
supported the Bill, they have support-
ed the spirit of the Bill. So, I would
request the Government that ai least
by this time some action has to be
taken to enforce the thinking of our
leaders and the nation-builders.

The hon. Member, Shri Shenoy,
was saying that a highpowered com-
mittee should be appovinted to go
into all these things. So many com-
mittees have been appointed by the
Government. They have given their
suggestions. Most of the State
Governments have appointed high-
powered committees. They have
given their suggestions and recom-
mendations. But the Government of
India which ig interested in enforcing
uniformity in respect of all other
things have not taken any interest to
bring uniformity in this legislation so
far as Panchayat planning and deve-
lopment i concerned..,.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): I hope you are speaking on
behalf of the DMK Government
Have you consulled your Government?

SHRI THA KIRUTTINAN: Our
Government, not only the DMK Gov-
ernment but alsp the previous Con-
gress Governments, have introducetd
this system in our State. I am saying
that you have not taken any decision
or any steps to introduce this...

SHRI ANNASAHEB P, SHINDE: I
will put just one gquestion. I want to
know whether it is the policy of the
DMK Government—I would welcome
it—that the Centre should legisiate in

regard to this particular subject-
matter.
SHRI THA KIRUTTINAN. I am

saying that the Centre is interested
in enforcing uniformity in other cases,
but they are not interested in bhring-
ing uniformity in this case. Most of
the Stales have not conducted elec-
tions, have not brought any legislation
to introduce this panchayat samiti
system. So, I want to bring to the
kind notice of the hon. Mimster that
he should look into this position in
most of the States where this system
has not been introduced so far.

Secondly. villages are the basic
units of the nation, the basic umts of
the economy of this country. If the
villages are not developed we cannot
claim that this country as a whole
would develop as we, the politicians
and the political parties, expect. 1
come fram a very small village and I
represent my village as the Fresident
of that village. Being the Chairman
of the Panchayati Union in my area,
I am aware of the difficulties and the
miseries and the undeveloped condi-
tiong of the villages. I myself tried to
do much for the villages. There are
villages without roads, without drink-
ing water, without school buildings,
without sanitation and other basic
needs and facilities. The present
system of planning is not suited to
touch the villages. The present gys-
tem of planning does not reflect the
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aspirations of the people who are
living in 1the villages. The village
panchayats do not have the necegsary
finance to fulfl] their local demands,
We talk much about villages and vil-
lage development. But we must think
over the things which we have done
so0 far for the village people.

"This Bill which seeks to provide for
planning and development through
vartous democratic and official agen-
cies of Panchayat Raj, should be wel-
comed by all sections of the House.
Now, the political and economic
powerg are ceniralised. I am coming
to this point now. My request ig that
the political as well as economic
powers should be decentralised. That
is the object of this Bill. Even the
constitution of Panchayats as well as
Panchayat Unions and Bloek develop-
ment rest with the Government of
India, I can cite ap example. In my
district, Ramanathapuram  district,
there ig one Block called Bogalur,
which consists of 64 village panehayats
having a vast area, It is unable to
develop. It-has no finance at all. Our
Government as well ag the Panchayat
Vnon and the District Development
Council have recommended bifurca-
tion of this into two Blocks. It has
come to the WMVernment of India, but
the Government of India has always
been rejecting this. Our request has
not been considered favourably so far.
The power ig still with the Centre and
1hat power hag not been utilised pro-
Perly for all States unitormly. When
such is the situation, how can the
village panchayats plan further de-
velopment? So, we demand decentra-
lisation of political and economie
powers which only, I think, will help
the nation to develop a healthy gitua-
tion,

Pandit Jawaharlal Nehru wanted a

through Panchayat Raj Bill

(2) An organizational structure
which would, in meaningful
ways, involve to the village
people with the government
in building a new nation.

SHRY V. T. Krishnamachari,
the then Deputy Chairman of the
Plannimg Commission stressed the need
of involving the village people direct-
ly m both the formulation and im-
plementation of India's future plantas.

Mr. Dey who was the architect of
Community Development and Pan-
chayati R5j gave the sgtructural mean-
ing and content to the process of in-
volving village people in a national
self-help community development pro-
gramme and projected the role of the
Government ag a resource in provid-
ing tethnical and financial suppost,

The abovementioned three person-
alities and national leaders shared in
the conceptualisation of India's com-
munity development programme and
painted it on the large canvas of
India's 5,50,000 villages.

It is claimed that the Panchayats
have existed in India for centuries and
that we are only recreating the clas-
sical image of the panchayats. Pan-
chayat Raj is not something new but
is an eflort to re-discover what once
served ip vitalise the entire nation.
However, there ig a fundamental dif-
ference between whatever might have
existed in the past and what we are
seeking to build up now.

Society remained stationary in the
Past and it could not think in terms
of the elements of growth, teghnologi-
cal changes and new inputs. But we
can no longer remain static because
three elements now exist that did pot
operate in the past. One is that we
are living in a crowded world.

We are living in a shrinking world
and we are living in a changing world.
We have to achieve these changes in
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Panchayats are described as organs
of implementation and above all, a8
agents of modernisation. Panchayat
Raj Institutions did not arise from the
need to implement the community
development programmes. The pan-
chayat raj svstem was concewved and
set up as an instrument of change of
transformation,

T think there is a lot that rcmains
to be done with planning at the block
and district jevels. T think that ;t 1s
not that our implementation 15 in-
adequate Rather 1l is our planning
that 1s defective. There 15 really very
little of planning at the grassroofs If
that is 1o be done. I think the Pan-
chayat Unions or the districts would
be Mie obvious umt for the organisa-
tion of techno-economic surveys and
techno-administrative planning This
has to be done within the broad frame
work evolved for the Centre and the
States. No district can ever be in a
position to produce its requirements
of steel, power cement etc. The neces-
sary financial resources will have to
be found at the national and state
levels, But to identify the resources,
to find out the ways and means,
whereby these resources can be fully
energised and organiced, the techno-
administrative and techno-economic
possibilities are the things that can and
should be done at the district levels.

Circumstances ares forcing us f{o
realise the fact that if we are to solve
the basic problems of food, we have
to thing in terms of establishing the
most complex agro-industrial rela-
tionships. Even if the most rustic pro-
blems are to be solved we have to
bring to hear upon it sophisticated
understanding. There is no getting
away from that bruital fact. That is
where the process of planning becomes
80 crucial

India’s urgent need today Is to
understang the new purposes. To the
extent wé make panchayat institu-
tions, democratir” institutions and
planning institutions subservient to

transforming revolutions we shall
have served the cause we cherish,

Shri Fakhruddin Ali Ahmed, now
President of India, when he was
Munister for Agriculture said.

“The programmes envisaged in
the Fifth Plan for grassroots deve-
lopment could be effectively imple=
mented only if the panchayat raj
institutions were fully involved and
made to function properly.”

Qur Prime Mimster, Mrs. Indira
Gandhi, in u message, said as follows:

“Umless the people were associa-
tedd with the policy, planning and
implementalion  process, nothing
could be dong to hift the vast majo-
rity of the rural populace from the
morass of poverty.” .

Many Members have mentioned about
the Fathep of the Nation. Gandhipi.
The concept of panchayat raj initiated
in villages did not work as Gandhijn
had visualised. The wotking of the
panchayati ra; is influenced bv deci-
sions from the™fop and the people who
are passionatcly roncerned with the
programme are not consulted. The
planning for the country's progress
should be from below. [ am surprised
o note that the slogan, ‘Planning from
below' has peen reintroduced after so
many years at the Centre by the Plan=
ing Minister, Mr. D. P. Dhar. The
greatest failure of panchayats has been
the assumption of a fragmented ap-
proach to the question and their in~
ability to inculcate sucn & spitit.

The only level at which the people as
such can cooperate in raising agricul-
tural production ig the village level.

Although the gram sabhas and vils
lage panchayats have existed in many
paris of the country they are only
‘paper bodies’, The objectives of pans
chayat raj system ls democratic des
centralisation. But the development
programmes have been imposed from
the hesdquarters. Instead of that, If
the programmes had been drawn up
after congulting the panchavats, and
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including them in the planning aspecty
of their territories perhaps there!
would have been more enthusiastic
participation by the panchayat officials

The panchavat raj system which
was experted to bring bout changes
in the power structure in the wvillage
in step with the community develop-
ment programme also failed in its
purpose The panchayals became the
mstruments of the strongcr sections m
the illage commumty for the preser-
vation of their dommant positions
rather_than organs of willage demn-
cracy

To modermse the ruril socety and
econdmv as well as to establish rocial
justic g 1n plice of Vvestiges of feudulism
and (aploitation one of the essentiil
siens needed 15 to reorganise  amd re
vililice the panchayat ray systen I
i\, posuble that the pwnchavat ra) in-
stitutions can be called upon te play
new roles in addition to tne emsiing
ones ‘These are implementation of
lend reforms uphft of Weater gochions
prinision of buijding sites anid housing
subsidies to the houseless Thy pan-
chayat raj 1s the new svstem of rural
loc il Government

The motivations for the creation of
this new system have been two They
are ‘1

1 The increasing emohasis on  the
progressive democratisation of vailious

institutions 1n harmony with the lette:
and spirit of the constitution

2 To develop rural entities tp mo-
bilise the people's understanding and
cooperation in regard tg the pro-
gramme of rural community develop-
ment That 15, in short, demccratic
decentralisation and community parti-
cipation are both highly desirable
objeclives,

80, I request the hon Minister to
¢oncede thdse points and bring about
a new Bill which will give true demo-
cratic decentralisation of economic and
political power which our leaders
visualised in this pountry
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o fogfy fr  (sHeverY)
Favdy ArEr T A 7 A gwrer faw
AET WA | TR OANEE F7 ¥ 54 fay
¥ AT R T R T AWHT
#ir ot it o g€ A ad 301 )

wnafa wgrea - qfizT T srewT
faer At A st 7y w7 | Ay 3
faet ¥ &z w1 sAAE FrfE

st fffa femt ga i & fRa 4
g7 v g afz A fam T A
At ar =¥ far 7 fog o fraz =
AT g7 A7 = 399 914 f3 #7 Aq
¥ AT A | FI7H4 q1ET AT o7 qfam
g ar 4~ f 1fa1 & fa w7 A7
ag fran war 2 3AW QI A FIF IAAT
a7 31 fa o srr Aar 39 fa=r A e
FIT | T RET 1 Oraest vET o)
A far A FET AqifEER A oaEed W
It AR ez elrer e 7 A3
Tz g T | afs At aug Ty e
TET TAT WIT 2@ ATE T IEH 490
faat wroar A7 b7 7m0 w2 feafem fae
21
MR CHAIRMAN 1 am of the same
view but I am in the hands of the
House It 1s ypto the House to decide

st fyfer et Faveds Amew w9
FrIw A &Y 39 Zrew F w7 frav ar, v
w1y for a1 3 aw frm g7 aew
AW F A ¥ (77 w1 1 W07 A
ZreA & AT ZW TN BTN & uvav frafad
@ | U7 THY XY qraET TAIT Y AF
it At 9% gy fewfeyr 2 7
MR CHAIRMAN What 15 the plea-
sure of the House?

AN HON MEMBER The decimon
to extend the time has slready been
taken.

ofy wrerwrre forwr (et ) - e

I, & oo faer o ey o murgRT Wy
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Torht axr sfeax ¥ wTag wx Sy
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3¢ frdiz o w1 st o gar )
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MR. CHAIRMAN: Shri Lalji Bhai.

SHRI ANNASAHEB P. SHINDE:
How many more speakers are there?

MR, CHAIRMAN: Ongnally, there
were two more speakers—Shri Laljl
Bhai and Shri K. Lakkappa Now two
more speakers have been added, name-
ly, Shri Sheonath Singh and Shri
Krishnan.

SHRI R, P. ULAGANAMBI (Vel-
lore): Sir, T may be permitted at least
to begin my speech so that it can be
continued the next day,

MR. CHAIRMAN: There are four
more speakers, then the Minister has
to intervene and the Mover to speak,
We have also the Half an Hour Dis-
cussion. I thuink it will go by defauit.
1 do not think it would be possible to
take it up.
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famrae 2 1 @Y fafeedt aqdr 2 x@
wfeqr feewr & dffos & 3013 ¥
az fafeedr 57 st &, w3d 2z ol
39 & = fee N wifgn
& foarg a% ag fow 7@ ot &
safom I faaree 2T & 7 Ay
gaeqm, §—agart & ¥, &few wmd
sty 917 femez o3 @R B O
& fn For goee ¥ ag fadaw ¢ fw
aox A oY & 7 a¢ q@ s faor
Fm, Ffrwr ot ®# v} §,
™ AT 7 WY WY WA W
@t § i woere W 9 Y uy Rt
T &, o O A qTeTT I 93 N

Y | OF qEr A AT Ay 0 P
ag & fir fomr ot fawre ot # fag
#7 fa2r & dur avdy ¥ wdfwr wrfy
R A, To T ST AT T F LR AT
grar g fr wrar av &% sV AT
g umar s Er & 9w § 25 Sfwe
T GHTL &7 I § W7 25 i
W I9AT 2, YATT ® VWY 59 ¥ ®Q
AE AT THEATY g § ST §, iy
® ATHA TF ¥ A7 w7 A5 97 ST
& W qar N &7 ¢ 1 AT |P A
A FH 2.7 AT FT AHAT FA W
F §T & foo qwear g« At A,
qY TCETIT AIRIT FATAT ATEA &
& T &R AHETH H AV W AT EATH
femrar A g wefog Ay A d 0w
FTHTT €7 A7E £ ry 7 A794 7 A
W7 3w F TR w9 ) owlmoF
FT | 9 IGTH GORIT T I ATAL
97 Sffaey FoTT 1 o ar aaY mfefa
TArE ST o feet &= & aafaA T @,
ag ww=ry wfafx @Y o 17 =fafq At
WETATT ¥ 5T FTAY E ) T
gy 7% ¢ s a9 S| @ 5w
F AT . (weeE)

gurefd wBlx@  WE 419 ®RTA
L

ot sTewt W€ & 39 fadaw w5
Tauq ¥ g | afea ag fagar &
AT AR JTOIT AT FH g IW AT FRIGG
T fae F%dr | & g1 AW AT
93 | fgar w1y | W' S 1E
o ST W\T FEA-FIC@ET AT T E
qar w1q |

SHRI K LAKKAPPA (Tumkur):
Mr. Chairman, at the outset I would
like to say that the Bill has provided
me an opportunity to,.focug certain
problems which are econfronting our
State and also our Country. The basic



313 Planning & Dev. AGRAHAYANA 22, 1896 (SAKA) Planning & Dev. 314

through Panchayat Raj Bill

principle on which the Bill has been
framed may not ultimately solve the
problem. But the gpirit with which
the Bill has been introduced is com-
‘mendable from the point of view of
debating interest,

The hon. members who have spoken
on this subject have stated and also
stressed that village institutions have
to be developed and Panchavati Raj
has to be established in the real sense
of the term and the people of this
country should get the real power.
The institutions are functioning or
maybe, sometimes many institutions
are not functioning in varioug States.
That ig not an important aspect. But
the point is whether, in the real sense,
the socio-economic problems have been
solved ¢ far gs the people living in
the rural partg of the country are con-
cerned. That is the most important
nspect that we have o stress Whe-
ther vou intreduce any kind of or-
ganisation and whether such orgamsa-
tions are functioning in the country.
is not so important. If we trace the
history of the functioning of these
institutions and the development acti-
vities that have been generated in the
villages. we are very sorry to say that
the socio~economic problems of the
rural parts have not been sgolved so
far,

We have recently read reports ad
also statistics that except for a few
States, every other State is confront-
ing with acute poverty and even gome-
times the pecple are living below the
poverty level. We are also even hear-
ing reports about starvation deaths.
But the point we want 10 focus is that
economic freedom of the people, in
the real senss, hat unfortunately not
been friifilled. Even the crying need
for economic development in the
villages and to oarrow down the gap
between the village and economy and
the urban economy has not been pro-
perly understood by the planners and
no efforts have been made either by
the State Governments or the Central
Goverment to see that this gap is com-
pletely wiped out or at least narrow-
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ed down so as to bring the villagers
on par with the urbanites. Most of
our economic acticily generated ic the
towns but not in the villages. Even
the economy that Jows in various
forms and various activitieg has not
gona in the real sense to the people
of the country and they are not parti-
cipating in the real sense of demo-
cracy. They have been denied every
right and the right ,f eguality has been
completely denied so far as the rural
masses are concerned,

In the force of developmental acti-
vities, even the basic necessities of
life food, clothing and shelter they do
not get, let alone other rights and
developmenta) activitics which so many
members have mentioned. I want to
know whether this Planning Commis-
sion that has been created here has
got any sense of responsibility to
know, to undersiand and to find solu-
tiong for any of the real problems ol
the rural parts. No planner has ever
understood the real functioning of the
villages and of the wvillage life and the
rura] problemsg which have remained
completely neglected. I would like e
say that so far as the national problems
are concerned, so far as the major
problems are concerned, we cannot
isolate the villages. Take, for example:
the natural resources available in the
couniry. Take water. Hundreds of
irrigation projects have been located
in the districtg but the Planning Com-
mussion is not helping the State Govern-
ment in their execurion. And the
Ministry is not solving the problem
and this is going on for a long time.
It ig not to-day's problem or yester-
day’'s problem. It is there for years.
Unless you fully exploit the natural
resources and develop the economic
life in the rural paris by completely
solving the problem of irrigation at
least, the rural econnmy cannot be
built up.

That rura] economy has not been
built up because we think these are
the national problems of national re-
sourceg of the country and we are still
at the mercy of the bureaucracy,
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whether it is at the central level or at
the State level. This is the real situa-
tion that is prevailing in the country.
Not only that, we have accepled a
system which we have to attack and
that system is that even the bureau-
cracy that is functiomiag 1s based on
the capitalist system, Unless vyou
attack that system, we cannot gencrate
any economic activitles in the rural
paris and there will nout be any develop-
mental activities takiag place. There-
fore, we have tp tfake the necessary
steps to see that social justice 15 meled
out to every citizen of the couniry.

You know that we have had a num-
ber of eclections and the people of this
country have participated in the
elections and the ratio of election
particpation of the rural masses and
the people Living 1n the urban arcas
But, unfortunately, thz economie con-
trol and the economic activity and its
generation always cenir2 around big
cities.

Big industries are developed and
crores of money are puat but they are
confined to big cities only like Bombay,
Bangalore, Madras and so on They
are not set up in the rural parts, Rurol-
based industries have not been develop-
ed We have no contryl over big busi-
ness houses and indusimahsts. They
are not functinning at the mercy of
the people, but they are funclioning
in a way that they get more and roore
money and this 1s an attitude which 1s
respongible for not creating enough
sense of security in our rural masses.
So, what I say is, tlus sense of security
has to be created. That is the social
effort for which we fight for, This
problem has to be gulved. Whelher
this is solved by discussions, debates
or organising meetings and so on 18
one aspect of the matter, but what 1
feel is, this problem cannot be solved
unless the Ministry comes to its senses,
and gee that sense of responsibility 1s

fixed in varlous matters. There is no
politics in this. We should all united-
ly tackle thiz pfdblem. The hon.
Members opposite must also give u®
help. The Jan Sangh, the Swatlantra
and other parties are having different
ideologieg and they are directing people
in different directions, Therefore what
I say is that responaibility should be
fixed on poltical parties, This 18 not
a political or partisan 1ssue. Every
party gets ils strength from the peo-
ple. The Minister should constitute
a commttee of all parties, to see that
pragmatic sélution is made for this
problem. Mr. Shinde is an efficient
Minister. I hope that ‘my suggeshons
will be taken into consideration <eri-
ously., Our irrigation problem of
Karnataka has not been solved asg vet
I am sure a solution will be fonnd
out in the near futurc for this aleo.

*SHRI E R. KRISHNAN (Salem):
Mr, Chairman, Sir, I am very happy
to participate 1n the discussion on the
Planning and Development through
Panchayati Raj Bill, which has been
moved by my hon, friend Shri Rana
Bahadur Singh I have to pay my
comphments to Shri Rana Bahadur
Singh for introducing this very im-
portant piece of legislation, which
emphasises the imperative necessity
for formulating and executing Plan
Projects through Panchayati Raj
institutions, as that alone will ensure
the economic development of rural
areas in our country. This is a lauda-
ble objecfive and there should be no
hesitation on the part of the Govesn-
ment to accept this legislative pro-
position.

8ir, one can talk about thiz Bill for
any length of time. On account of
paucity of time, I will confine my-
self to a few very important issues,

We have 20 far Invested Rs 2770
crores in major and minor irrigation
projects, On the admission of the

*The Original speech was delivered in Tamil
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hon. Minister of Agriculture him-
self, only 15 per cent of the farmers
have been the privileged persons to
derive benefits from these irrigalion
projects. The remaining 85 per cent
of our agriculturists are still scanning
the skies for their cultivation. The
former Member of the Planning
Commission, Dr. Minhas has stated
that in 1972-73 the country suffered
a loss of Rs, 140 crores on this in-
vestment of Rs. 2770 crores. The
reason for that is that the majority
of agriculturists in our country has
not been able to derive any benefits
from these irrigation projects for
want of subsidiary canals. When the
Irrigation Project is construected over
a river running through more than
two or three States, the State Go.
vernments are quarrelling among
themselves as to who should bear
the cost of consfructing the subei-
diary canals. In these wunseemly
controversies the small farmers are
deprived of the much-need water for
irrigation. Naturally the investment
made on these irrigation projects
does not yield a single paise return
to the Government. Besides this, in-
spite of the fact that there are many
major and minor irrigation projects,
the annual loss of crops on account
of recurring floods is estimated to be
of the order of Rs 300 crores.

I have referred to these facts to
indicate that the prestige irrigation
projects have not been planned keep-
ing in nfind the economic develop-
ment of rural areas in our country.
If only the agriculturists hed been
assured of adequate supply of water,
there would not have been this kind
of food acarcity in our country and
the Government would have alco not
been going 16 countries like the
U.S.A. with begging bowls for food-
grains. The agriculturists living in
the “villages- of our country would
have made the nation self-sufficient
food long ago.

1 would also ke to bring to the
neoticg of thé House that we have so
far Invested Rs, 4700 croves in Power

5
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Projects. What is the result of this
massive investment? Out of 5 lakhs
of villages in our country, only 1.22

lakh villages have got electricity
connection. This again shows that
the Power Projects with Rs. 4700

crores have not solved the problems
of people living in rura] areas, Here,
I would like to give the instance of
Tamil Radu where the DMK, Go-
vernment during its shert fenure of
7 years hds achieved magnificent re-
sults by planning the projects on the
basis of rural needs. Out of 61.396
villages in Tamil Nadu, during a
period of 5 years, the D.MK. Go-
vernment has ensured that 41.146
villages are electrified. In the Con-
gress Party rule of 20 long years in
Tamil Nadu, only 20,250 villages
could get electric eonnection. Bear-
ing in mind the importance of achiev-
ing self-sufficiency in foodgrains, the
Tamil Nadu Government has ener-
gised 6 lakhs of pumpsets. I have
referred to this only to show that
when the Projects are based on the
needs of rural areas, then there is
proper utilisation of the money in-
vested in them and also there is ade-
quate return to the Government on
its investments.

Sir, after investing Rs. 7470 crores
in Power and Irrigation Projects, the
plight of 5 lakhs of villages in our
country even after 27 years of inde-
pendence js unenviable. In case a
village has been taken as the central
point for economic development, the
Government would have invested a
sum of Rs. 1494 lakhs so far, This
investment of Rs. 15 lakhs in a wvil-
lage would have brought in an econo-
mi¢c marvel in our country.

The National Commission on Agri-
culture has made an important re-
commendation, after analysing in de-
tail the causes of our rural back-
wardness.

I quote:

“The Commission recommend the
sdoption of a whole village ap-
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proach to development for har-
nessing the growth potential of the
villages,”

How could this recommendation be
implemented  successfully except
through Panchayati Raj institutions?
In this effort, the Community Deve-
lopment Projects will also play a
very vital role. But, so far as the
Plans and Projects of the ruling Con-
gress Party are concerned, they are
all only on paper and none of them
has yet become a reality especially
in reference to the economic deve-
Jopment of our villages. On the
other hand, in many of the Congress-
ruled States, the Commumty Deve-
lopment Project has been scrapped.
An as example, in Madhya Pradesh
the Block Development Officers have
‘disappeared In many of the States
Tuled by the Congress, for many
years no el@ftions have been held to
the Panchayati Raj institutions. Per-
haps the Congress Governments in
the Btates are afraid, after seeing the
recent debacle of the Congress Party
in the recent Municipal Elections im
Maharashtra.

In conclusion, T would like to point
out that the Central Government
appointed B. G, Mehta Comnuttee to
go into ffe question of Panchayati
Raj TIhstitutions. The Committee
submitted its report many years ago.
J would like to know what action
has been taken on the waluable re-
commendations of the B. G. Mehta
tCommittee’s Report.

Sir, Mahatma Gandhi, the father of
our Nation led the Ireedom struggle
solely guided by his goal of estab.
lishing Gram Raj In India. I regret
4o say that Mghatma Gandhi's heirs
in the Central and the State Govern.
ments have not so far endeavoured
4o establish Gram Raj in our
country.

With these words I conclude.

ot fgware fivg (sqg) : awnafr
s, andt o & W W Aer o

#mat o e R 1w R
iy AgE ot ¥ w1 fowra ¥
waa T anaR fae ¥
fadew swar wgm e 3w & qaeew
oF 4T ST 91 N T FH X qwy
g1 W AT ¥ qqr 9% T dge
N ¥ o7 qavadt X ®Y wONA HATE |
I FY waar w svargy faay o e
wig wox wrg & freba g7 e
v A wemy wAw oo & gAY Tw
®q ge, AtFw & 39 ¥ fawe
=t afasre foar oo, &0 et
wfusre fear m, w2 ST Ry oy
AW F OF WHTT F AT AT—F Q)
7z FgA F1 AT E 6 qawnt oo &
AT 97 LT FT AT F 19 A Sraw
gaT 3 fret gAd Avw A A A
frr oo 7 g9 X %9 9TET X B
aTaT 91 | AfEA W A7 T R aEd
& argqd 59 T g | fAer g9ra,
ama afafs #t s ufuse 78 &
ot A% gy mmAn FT O ¢ o
gt D D17, Arr g faew @m
ot o zrav faesw 72 | 7€ Twr wrfre
w1 78 f& qamEr &1 ofaw ofewrc
fer @y, I Y arfaw Fafy agrd
wra | wgT e qaraer 9 S Y4
o FF F1 w17 faar WG, v F
¥ 39 femr w1 W foar o | e
W 7% $6 T FWT ¥ | W qg Sw
FTE! Ao § W™T ¥ )

THEATT ¥ AW ¥ EA AW 1965
¥ gar a1 7 ww & fodr | e ow
# arz wrr wn wrE v oy gar i
ATATT 7 & 4 & agrar ar wr & )
% sty qeer # vk v § e
T T w7 SqT TH Y e ey o
o fumw & awre o ooy ¥ srfieay §
dureet s faar sfewst o o
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T Ao a WX T W F@i-
=TT B | gy droard g awA &
I Y T wAT AEAT & 1 wrdw
®T O AHaT T FE aAT A |
wrAYor & w1 g7 AT FTATETRAT
wife? f ag w94 wrw & wx i
¥ 1 Hfr 39 AvRe Wi T AR
W & wft ag7 @A § L T
¥ o7 qATgA T AR /1 aTreg
AT 9, afer orer &0f 7t A
71 FY TS IR A7 wuve 77 D forir, WX
a7 T & for @A # A 3T #N
whrrr Mfer amga Afea wfr a7z
w77 v & 77 F7RE 197094 7T
& ATTAEY & GOTFT 097 A AT
w1 fr o oA gE U A Aor A
7% 2, HTHDE Y qvg 7 oA A
AT T X7 IT w7 avn 7 oafq
weair gom oarfer AWy & a1 A
frafr & o 7 Awa & 1 v WA
¥ o= g A 991 ¢ fF 94T TN
w0t fotet e stra 5 7@ 1wt Pl
¢ fr afe gamw w0 @t Fiegr T
oA 2 A A H T Al T A A
¥7 & | e e & #vai ¥ S1aw-
ATET F7AT ATHA & A1 5V A wvfordr
o gumr T Y SErE AT AT
A ANET | ETHT AP A G
FHE A W7 9w wF o7
faorr Aar wrfed i dwmmE T B
wgq TEAT wfgy a1 &
& qrfed | e I faew & dtae
AT Ay & A I W Ifww afaw
Y arfgd arfie ¥ #Y ST Frwmw
w7 v aw wd oA v & fbr

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): Sir, I am thankful to Shri
Ranabshadur Singh for bringing for-
ward this Bill for discussion on the
floor of the august House, T was sur-
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prised that from all sections of the
House there was a sort of general

sBuﬁport for the principles behind thys
111,

I know Shr1 Ranabahadur S.ngh
personally. He 18 very fine person

MR CHAIRMAN The Half-an-hour
Discussion was to be taken up at
530 PM You know, we <iart the

Private Member's Business zt 325
PM

PROF MADHU DANDAVATE
Even otherwise, I woulg like to listen
to the Mini<ter After he concludes,

we can hove the half-an-hour disens
si10n -

MR CHAIRMAN Therefore, we will

take up the half-an-hour discussion at
555 PM

SHRI R P ULAGANAMBI Sir,
before that kindly give me a chance
to move my Bull

MR CHAIRMAN I wall try

SHRI ANNASAHEB P SHINDE-
The hon M\ember has a very good
hnowledge of the problems of rural
economy of our country I have heard
him speak on a number of vecasions on
the problems of agricullure, on the
problems of rural development and he
15 really one of the very good Members
of this House, who does take these
matters very seriously But the 1ssues
he hag raised have two aspects Furst
of all what 1s the role in India of
Panchayat Ra)?” How it should really
play its role in our economy and
particularly in regard to rural develop-
ment® As far as the first aspect 18
concerned, hon. Members have expres-
sed their views and I have no differen-
ces with them But, that 15 a different
thing. As far as the Bill which has
been brought forwarg by Mr. Rana-
bahadur Singh 1s concerned, I think, it
is a different thing, because, first of
all, he has not, naturally, all the means
available, all the sources of informa-
tion available to him, ag an individual
Member, which are available to the
Government, I cannot blame him.
But, naturally; the Bill which has been
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drafied hag all limitations, many draw-
backs, and therefore, if this august
House is to accept the Bill, there will
be many many difficulties, Some vof
them 1 will touch upon, I am not
blaming him, because, any private
Member bringing a Bill of this nature
is bound to have these limitations.
But, Sir....

SHRI RANABAHADUR SINGH: 1
would ask the Minister not to waste his
time on trying to meet the arguments
as to whether my Bill is the proper one.
That was not my intention. My only
intention was to focus the attention of
the House. So, I would request the
hon. Minister to come to the funda-
mentals and not try to go into the
limitations of this Bill

SHRI ANNASAHEB P, SHINDE: Sir,
I agree that the main intention of the
hon. Member wag to focus the attention
of the House and of the country on the
role of Panchyat Raj in the country. I
think, he has succeeded very well
This is clear from the very fact that
all sections of the House have broadly
supported the principles implied in
this Bill. I would also like to say
that as for as Government of Indla is
concerned, as far as principles are con-
cerned, we are one with him. It is not
that today, I am taking the position. In
fact, Government of India has been
very clear, all along, as far as the role
of Panchayat Raj in this country is
concerned. Personally, I feel that many
of the ills in this country with which
we are confronted today would not have
been there, if resl, genuine Panchayat
Raj had been established in this coun-
try. By genuine Panchayat Raj, I
mean, Panchayat institutions elected on
the basis of adult franchise, not only
Panchayat institutions—here, T am not
referring to the village Panchaysts—
but alsc Panchyat Samitis and even
Eiia Parishads efected on the basls of
adult franchige 1ike Members of Parlia-
ment and Membery of Stale Assem-
blies. This is beceuss, I have seen in
this cofuntry thal wherever thers are
indirect elertions, & 10¢ of manipulatiens

take place and thege institutions are not
effective. But, we have effective insti-
tutions in some parts of the country.
For instance, in the State from where
I come, members of the Zila Parishads
are directly elected on the basis of
adult franchise. Every mam ang wo-
man who 15 a voler votes in these
elections. Now, they have been accep-
ted the position that even at Panchayat
Samitis level, there should be direct
election. Therefore. these bodies have
lot of weight and they influence the
policy decisions of the State Govern-
ments. They have became very effec-
tive instruments in regard to the deve-
lopment of our rural ec‘onomy. There-
fore, my concept of Panchayat Raj is
that there should be elected bodies
elected on the basis of adult franchise.
This is one Secondly, these Panchayat
bodies shouly have a very eflective
say in the planning as well develop-
ment activities which is not there n
the country today. Thirdly, these
Panchayat bodies should provide every
important safeguarg to the weaker
sections of the society because there is
a complaint 1n the country that these
Panchayat bodies are sometimes domi-
nated by a handful of people who are
very powerful in the rural areas. There-
fore, there should be a new mechanism
as far as Panchayat Raj ig concerned,
whereby, the interests of the weaker
sectiong of the society are very well
protected. That is my concept of
panchayat raj. The Government of
India also has all along accepted this
position. In fact, our constitution-
makers themselveg had visualised this
role of panchayat raj. 1 would draw
attention to art, €0 which says.

“The State shall take #teps
organise village panchaysty
endow them with such powers
authority as may be necessary
enable them to fusiition oo wnits
salf-government".

EEs

28

v

SHRI TRASMO DR SEQURIRA
(Marmagos): This & what hes Del
happaviad.
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SHRI ANNASAHER P, SHINDE:
That ig true. As far as the theoreti-
<l position 4s concerned, I am clari-
fying what iy the Government of
India’s position in thig matter because
that is how the hon, member wanted
to know from me.

When the Balwmntrai Mehta Com-
mittee went into this, they suggested
that this should apply not only to
villages but even to the panchayat
samitis and zila parishads. They
should be very effective units of self-
government.

If we go into the background, we
find that the National Development
Counci] which went in 1959 into the
report of the Balwantrai Mehta Com-
mittee which for the first time clearly
enunciated the position of panchayat
ra) in the country, also accepted this
position with this proviso that this
country being vast with different
satio-economic conditions, with diffe-
rent historical backgrounds, different
Jand tenure systems, a uniform pat-
tern of pancheyat raj, will not be
applicable to India So when they
went into the problem in 1959, they
said that while the broad pattern
and fundamentals may be uniform,
there should not be any rigidity 1n
the vattern. They sai

“In fact, the country is so lerge
and panchayat raj, that ig demo-
eratic decentralisation, is so com-
plex a subject with far-reaching
consequences that there is the ful-
lest scope for trying out various
patterns and alternatives, What
is most important ig genuine trans-
fer of power t0 the people”.

1 repeat it—

' “What is most impartant 13
fenuine trensfer of power to the
people. M this is ensuréd, the
!wmlndpammmnnnm

vary uccording to conditions pre-
wvalling in e diffecint Btates”,

This wis accepind. Iu fach, wa have
Teoammitndang this 1o the Btats Gov-
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ernments. We have asked them to
enact panchayat laws on these lines.
Moreover, we also envisage a three-
tier structure. Experience indicates
that there may be two opiniong whe-
ther 1t should be two-tier or three-
tier. My own view is that perhaps
two-tier would be preferable, because
multiplicity of agencies would per-
haps add to the troubles. But this is
a matter of local judgment, In these
muatters, some discretion needs to be
given to State Governments,

There should be genuine transfer
of power and responsibility, Ade-
quate resources should be made
available for development program-
mes. These should be channelled
through these bodies and the instru-
ment evolved should be such ag will
facilitate further devolution ung dis-
persal of power and responsibility ‘in
the future. This is the Government
of India's approach to this matter,
We have repeatedly drawn the atten-
tion of various State Governments to
this. In fact, these are the matters
referred to by hon. memberg when
they spoke.

Therefore, on policy matterg we
have a very clear view. Personally,
I have been very closely associated
with the rural economy. I fee] that
our country is s0 vast and many of
the ills efflicting us whether in Bihar,
UP, or MP. or any other State are
there mainly because we have failed
to evolve an institutional structure
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Fortunately or unfortunately, pan-
chayat raj ig a state subject, Perhaps
some hon. members can raise the
plea that now there is emergency and
under art. 250(1) the Government ot
India and Parliament have power to
enact legislation in regard to a sub-
ject falling within the State List.

Though it is not in the concurrent
list, even if 1t 15 in the State list, at
the time of emergency Parhament has
the power but subject to the Limi-
tation contemplated in article 251
which says fhat unlees the State Go-
vernment enach their own legislatiom
on the pattern which six months the
laws so enacted by Parhiament will
become invalid. There are no com-
pelling reasons why the GoVernment
of Indim should enact tegislation, I
have already pointed out how difficult
it is to have a uniform piece of legis-
Iation for a country of our size. The
hon. Member is not suggesting a
very effective instrument of Pancha-
yat raj, But he has suggested that
there should be district welfare coun-
cils. There seems to be some con-
fusion in regard to this 1ssue because
according to provisiong of the Bill the
panchayat raj and zila parishad
should be represented on this body. I
do not think that by creating an ad-
ditional body we mre serving any
Hirpose. I am not prepared to blame

. the hon. Member and he has tried to
put it like that with the best of in-
tention. However ] do not think tliat
this Bill will serve the purpose WhTth
the hon, Member has in mind. “Nor
is the Bl comprehensive enough. I
have already pointed out some very
importatnt lacuna in the Bill. ‘The
bodieg which are supposed fo come
intb existence as a result of this Bill
are not based on adult franchise.
There are no safeguards for the
weéaker sections, I would therefore
humbly request the hon, Member who
is a knowledgeable person, to with-
draw the BilL

I promise him this, Hg said that
there should be a Committee of Meam-
bers of Parliament to go into this. We
accept the spirit of his suggestion. We
have already a Consultative Commit=
tee on panchayat raj. It is a very
repregentative body and there ure alse
Members of Parliament on it. It 1s an
All India body and the Ministerg of
panchayati ra) are there. The hon
Member has also given me a represen-
tation signed by m large number of
Members of this House. We would
specifically put forward those sSug-
Restions before this august body
presided over by my senior volleague
by Jagjivan Ram Ji for its con-
sideration. The points which have
been raised by the wvarous speakers
would also be placed before that body
and that should go a long way in
serving the purpose which the hon.
Member has in mund,

The hon Member from the D M.K.
Party generally extended h;s support
to this Bill. I do not know whether
the DMK Mvenibers have consuited
their Government,

SHRI R P ULAGANAMBI' "t 15 a
private Members Bill and Members
can express the personal opinion.

SHRI ANNASAHEB P. SHINDE: I
have no quarrel over that. The
DMK is so conscious of lthe Statas
right and they are pleading for more
autonomy. They do not went the
Central Government to enact legis-
lation on subjects which are witlin
the State jurisdiction. The DMXK.
Government would oppose thig sort
of Bill That is why I say that I did
not know whether they really repre-
sented the views of the parly when
they spoke on this Bill. ,

MR. CHAIRMAN: They are speak-
ing in their private capacity...
(Interruptions),

SHRI THA KIRUTTINAN: This la
a Bill which concerris Planning and
Development; the State should b
given the power. Our State Govern-
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ment is implementing the Plan with
all possible efforts, The problem is
one of resources. Where iz the
money? If you accept State auto-
nomy? we will do everything,

SHRI ANNASAHEB P. SHINDE:
The DMXK. Government should con-
stitute very powerful panchayat bo-
diés based on direct election and adult
franchise, without any interference
from the State cepital. This ig the
principle.

The mover has succeeded in draw-
ing the attention of the country to
this matter and we will put it up
before the august body which is 1n
charge of this.

SHRI RANABAHADUR SINGH:
Sir. I am greatful {o the Minister for
having pointed out the failings of my
Bill, T would request him to conside?
the matter from the point of view of
a private member, that too un Inde-
pendent member. He was kind en-
ough to say, I have my limitations.
As a matter of fact, I had tabled two
Bills. Bill No. 36 did not fare well
in the ballot. If that had come before
the House, the lecunae you have very
kindly pointed out were exactly dealt
with in that Bill, There was also the
constraint that this is a State subject,
I could not have brought it in here
unless I took the name of develop-
ment and planning. That wast the
backdoor entry I hed to make,

! am grateful for the al] round
support this Bill has drawn from this
House. I am sure the matter is now
formally placed for the consideration
of the House, -maniely, the people’s
involvement is the necessity. That
has been the mccepted policy, as the
Minister says. But this accepted
policy has had a twist in it. There
was alwayg the necessity of having
the poeple involved in development
or reconstruction activities, Especial-
ly now in regard to the food situation,
we want the people to cooperate, but
the twist has remained: “You work,
we rule”, All that I wanted to put for
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the consideration of the House by
this Bill was, now it should be ac-
cepted that this will not work. So,
if you want people to work, you ghall
have to say you work and you rule
with us. That is the only difference,
This would lead to giving sovereigntly
to the panchayats. Unless the sover=
eignty is willingly parted to the
panchayats, nothing will work in this
country.

SHRI ANNASAHEB #£. SHINDE:
Sovereignty will not be the right
word; it should be self-government.

SHRI RANABAHADUR SINGH: I
used a strong word, so that in the
process of dilution, at least something
may remain.

I have heard that the Prime Minise
ter has writlen to the heads of pan-
chayats drawing their attention
and cooperation to family planning.
This will do no good whatsoever. For
the )ast 25 years, there has been a
law that has framed the panchayats
and that law has had the most dis-
turbing effect on the panchayats in-
asmuch as the law has disgraced the
commonsense of the people in the
villages. As many members have
said, for 7 or 10 years if you do not
hold elections to a body which should
be held in three years, people in the
villages are no fools, They know
exactly the value of a body in whose
election in time the Government has
no faith. It is not the fault of the
quality of the people in our villages.
It 19 the fault of the panchayati laws.
The baby should not be thrown away
with the bathwater, saying that no
self-governing powers can be given
to the panchayats because of their
present low quality of administrative
skill or morality.

Another point that strengthens this
Bill, however weak in its approach,
has beep that the present tax struc-
ture of our country cannot’ withstand
any further financial weight amd un~
less we are able to organise the peo-.
ple on a basis of equality the gocial
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services leve] that we sre aiming at
in the context of our mocial welfaris-
tic plan would be frozen in the pre-
sent context, beceuse, unless the
people are willingly involved on the
basis of equality, the whole social
fabric ig going to fall down.

What can be done is very simple.
There is no need to grope In the dark,
There are just four points that I
want to present in this context. As
the Minister has kindly promised to
bring this matter up before the august
body that already exists, I mention
these four pointg specifically for con=
sideration, there,

Well, if this bad law that has under-
mined the people’s will in the coun-
tryside is sought to be renewed or
revamped. The first thing that is
necessary and that should be consi-
dered is that there must be a univer-
sality of membership at the pancha-
yat level. Shri Ramavatar Shastri
has brought out a very good point
whepn he said that the bigger people,
the social-statured people, in the
villages are exploiting the people.
The answer lies in the universalily of
membership and consensus of work-
ing. If the small man had the power
of vetoing the law insmide a willage
panchayat there would pot be a gingle
wvoler who will not participate in the
proceedings and that would stand
well in giving him the leverage that
he requires and for which he has
been asking for all these 27 years
from the people, from our laws, so
that he can stand on his own and say
he 1s a free citizen of this country.
This consensus is not a chimera. It
has already been made out that con-
sensus Is not possible in the present
context of things. May I respectful-
ly submit that what this House has
witnessed today for the last one and
a guarter hour, or the earlier day

12 noon and 1 O'Clock in the House?
8o, it on the quality of the
thing that is sought to be achieved,

The second point that I want to
make in thla context is land distri-
bution, which is & thing which has
held us spell-bound for the last
twenty years. How much energy,
how much time and how much ver-
bosity has gone into it I cannot say.
But if land distribution wag left io
such constituled panchayats on the
basis of univerality of membership
and consensus, I would say respect-
fully that this problem that has been
hanging fire for the last 20 years
would be solved in 20 months, be-
cause the present land distribution
laws depend op the official machi~
nery, and the official machinery ha
no way of finding out who is landless.

Thirdly, there must be financial
independence of the panchayats, and
financial independence cannot be
based on the fact that the Govern-
ment setg apart a certain fraction of
the land revenue to the panchayats.
It must be made in such a way that
every person who is a member of the
panchayat must contribute at least
1/30th of his annual income to it.

Lastly, thert must be a corporate
ownership of land. This is a bogey
which could very well raise g hornet's
nest because it wvisualizes corporate
ownership that has been tried in other
parts of the world. I am not draw-
ing the attention of the House to
that, What I mean is that there
should be corporate ownership on the
basis of trusteeship and land should
vesi in the panchayat on the basis of
trust.

I raise these points only for the
sake of pulting them up as a matter
::o:;mm These are not the final

T have already found a consénsud
amongst ‘he Members here that thete
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that already exists. All that I would
request him even now is that ‘he
Members of Parllament who might
be interested in this as a subject
should be at least asked io0 depose be-
fore that committee and o  bring
about a certain sitting of the com-
mittee in which that committee will
take apecific note of this particular
aspect.

In conc.usion, I would say that
whatever might be contemplated as
a stop-gap measure, one thing should
be taken into consideration as to whe-
ther it can be at least weighed for
#is wiability and that 1s, whether it
would be possible to amend the Con-
stitution and include in the Seventh
Schedule another new item under
ilem 97. You say that ‘he formation
of panchayats at the viliage level
based ~n these four points would be
included under item 87 1n the Seventh
Schedule of the Constitution

I would sav that the Madhya Pra-
desh Government has been the first
Government ir. this countrv  which
has already framed a law based on
thes~ four points and ‘hat Jaw s
working So I think, I have a point
in requesting the hon Minister to
study this matter more deeply That
was all the purpose in bringing for-
ward this Bill before the House and
in the hope that he will take the
matter up, 1 would, under his instruc-
tions, withdraw the Bill

MR CHAIRMAN: The question is:

“That the leave be granted to
withdraw the Bill to provide for
planning and development through
various democratic and official
agencies of Panchayat Raj”

The motion was adopted.

SHRI RANABAHADUR SINGH: I
withdraw the Bill.

—
L

Declanation of 131
Asgets by Elected Representa-

tives (HAH)
1556 hrs.
CONSTITUTION (AMENDMENT)
BILL

(AMENDMENT oOF ARTICLE 324)

SHRI R P. ULGANAMBI (Vellore):
Mr, Chairman, Sir, I beg to move:*

“That the Bill further to amend
the Constitution of India, be taken
1o consideration.”

MR. CHAIRMAN: The hon Mem-
ber may continue on the next occas-
sion We now take up the Half-An-
Hour Discussion

15.57 hrs.

HALF-AN-HOUR DISCUSSION
DECLARATION OF ASSETS BY THE ELECTED
RFPRESENTATIVES

PROF. MADHU DANDAVATE
(Rajapur): Mr Chairman, Sir, I am
raising a discussion on a very im-
portant question which relates to the
declaration of assets by the elected
representatives,

To put the record straight, I would
like to read the Question that was
posed to the Home Minister and the
reply that wae< given hv the Minister
concerned. The Question was:

“(a) whether a number of news-
papers carried editoriuls and #rticles
during July-August last to the
effect that for a healthy and pro-
gressive political atmosphere, it
was necessary “hat every elected
representative shou'd declare pub-
licly the movable and immovable
property owned or controlled by
him;

{b) whether Government have
examined this demand and ¢aken
any decision thereon; and

‘eMoved with the recommendstion of the President.



